71

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 575 OF 2025
THE MATTER OF:

Pawan Bihari .... Applicant
Versus

State of Uttar Pradesh & Ors. .... Respondents
INDEX

NDOH : 09.04.2026

S. Particulars Pages
No.
1. Affidavit On Behalf Of Uttar Pradesh
Pollution Control Board (Respondent
No.4)
2. Annexure- 1

A true copy of the letter no.-
1301/iz0fu0cks0/2026 dated 21.02.2026
3. Annexure -2
A true copy of the letter dated
24.03.2026

Respondent No.4

Th h .
roung‘V‘A/QA;\,Gb l&/yﬁf"‘

(HARSHITA RAGHUVANSHI)
Advocate for the Respondent No.3,
Chamber No. 439, 4 Floor,
Block D, Additional Building Complex,
Supreme Court, New Delhi-01
Dated: 02.04.2026
New Delhi Mobile No. 8090217309
E-mail; harshitaraghuvanshi@hotmail.com




72

S| {ORE THE HON'BLE NATIONAL GREEN TRIBUNAL
} PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 575 OF 2025

IN THE MATTER OF:

Pawan Bihari .... Applicant
Versus

State of Uttar Pradesh & Ors. .... Respondents

AFFIDAVIT ON BEHALF OF RESPONDENT NO.-4, UTTAR
PRADESH POLLUTION CONTROL BOARD

I, Pankaj Yadav aged about 45 years, S/o Shri Lalmani Yadav
. presently posted as Regional Officer, Uttar Pradesh Pollution Control
prcli Board (hereinafter referred to as UPPCB), I do hereby solemnly

affirm and state on oath as under:

1. That in the official capacity mentioned above, I am acquainted
with the facts and circumstances of the case and as such I am

competent and authorized to swear this affidavit.

That in the present original application the applicant has raised

a grievance regarding operation of respondent no. 5- M/s Ch.
pROA. STAMP R~ Digambar Singh Int Udyog, Khasra no. 87, Village-Inayatgarh,
pivocal: ‘:“J‘”" X Bangar, Tehsil-Mat, District-Mathura, Uttar Pradesh

violation of environmental norms.

3. That the present matter came up for hearing on 24.11.2025 and
upon considering the seriousness of the issue involved in the
matter, this Hon’ble Tribunal constituted a Joint Committee
comprising of representatives of CPCB, UPPCB and District
Magistrate, Mathura by appointing UPPCB as a nodal agency.

4. That in compliance to the above direction the constituted joint
committee has undertaken the site visit and carried out the

inspection of the Brick Kilns in question on 05.01.2026 and the

G
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joint committee report have been submitted by the UPPCB on
12.01.2026 before this Hon’ble Tribunal for consideration,
wherein it is specifically stated by the joint committee that
during the course of inspection the Brick Kilns in question was
found closed in pursuance to the closure order dated

11.02.2023.

That upon considering the joint committee report and a
response filed by the UPPCB, this Hon’ble Tribunal vide its
order dated 17.02.2026 was pleased to pass the following
directions:

«_.13. Inview of the facts and circumstances of the case, we
are prima facie of the view that respondent no. 5-brick
kiln has to relocate to some other land in accordance
CTE granted/to be granted by UPPCB and if not
relocated, respondent no. 5-brick kiln is liable to be
demolished in accordance with law and land in
question is liable to be restored to its original position.

Accordingly, show cause notice is ordered to be issued
to respondent no.5 as to why the brick kiln in question
be not demolished in accordance with law and the land
in question be not restored to its original position if
respondent no. 5-brick kiln is not relocated by him in
accordance with CTE granted/to be granted by
UPPCB.

*kokk

Notice is ordered to be served on respondent no. 5
through the District Magistrate, Mathura and for this
purpose, notice issued to respondent no. 5 may be sent
to the District Magistrate, Mathura by email for
getting the service effected on respondent no. 5 and
sending his report in this regard to this Tribunal within
15days...”

That in compliance to the above direction passed by the
Hon’ble Tribunal vide its order dated 17.02.2026, the District
Magistrate Mathura has issued direction vide its letter no.-
1301/50f40410/2026 dated 21.02.2026 to ensure that the Brick
Kiln in question is setup in accordance with the sitting criteria
as mentioned in the Uttar Pradesh Brick Kiln (Sitting Criteria
for Establishment) Rule, 2012, which has been duly received by
the representative of the said Brick Kiln on 06.03.2026.
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A true copy of the letter no.-1301/40f080/2026 dated
21.02.2026 alongwith its receiving is being annexed herewith

and marked as Annexure No. 1.

That in continuation to the above annexed letter, vide its reply
dated 24.03.2026 the Respondent No. 5 has informed to the
District Magistrate Mathura, with a copy to UPPCB, that the
Brick Kiln namely M/s Ch. Digambar Singh Int Udyog, Khasra
no. 87, Inayatgarh, Bangar, Tehsil-Mat, District-Mathura, Uttar
Pradesh has been erroneously and mistakenly established on
Khasra No.-87, Village-Inayatgarh, Bangar, Tehsil-Mat,
District-Mathura, Uttar Pradesh instead of Khasra No.-79A,
Village-Firozpur Bangar, Tehsil-Mat, District-Mathura, Uttar
Pradesh.

Further, it is informed by the Brick Kiln that in
compliance with the closure order dated 11.02.2023 issued by
the UPPCB, the operation of the Brick Kiln has been stopped
and the Respondent No. 5 in process of identifying a site for
setting up a new Brick Kiln and is in the process to obtaining
consent of establishment from the UPPCB.

It is also stated and ensured by the Brick Kiln that the
relocation of the Brick Kiln, M/s Ch. Digambar Singh Int
Udyog, will be carried only after its establishment at new site in
accordance to the standards as well as the guidelines of Brick
Kilns.

A true copy of the letter dated 24.03.2026 is being annexed

herewith and marked as Annexure No. 2.

That the present affidavit is being submitted before this Hon’ble

Tribunal for kind perusal and consideration.

It is most respectfully submitted that this Answering
Respondents shall abide by any order(s) or direction(s) passed

by this Hon’ble Tribunal in instant original application.
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10. T state that everything stated above has been stated by me in my
official capacity on and derived from the official records and I

state that nothing material has concealed therefrom.

DEHONENT
VERIFICATION:
Verified at Mathura on this the 01 day of April, 2026 that the
contents of above affidavit are true and correct to my knowledge
based on records and information received and believed to be true, no

part of it is false and nothing material has been concealed therefrom.

DEPONENT
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«_.14. Accordingly, show cause notice is ordered to be issued to respondent no.5 as to why the
brick kiln in question be not demolished in accordance with law and the land in question
be not restored to its original position if respondent no. 5-brick kiln is not relocated by
him in accordance with CTE granted/to be granted by UPPCB.

15. Notice along with a copy of this order may be issued to respondent no.5.

16. Notice is ordered to be served on respondent no. 5 through the District Magistrate, Mathura
and for this purpose, notice issued to respondent no. 5 may be sent to the District
Magistrate, Mathura by email for getting the service effected on respondent no. 5 and

”

sending his report in this regard to this Tribunal within 15 days.....
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